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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

DATE__OF__ORDER__:_ 08-10-1996,

Betwueen :=-

1, Smt.Balamma w/o Narayana 5. Sot.Balamma w/o Kistaish
2. 5mt.Gopamma 6. Smt.Bakkamma |
3. Smt.Lingamma 7. Smt.Laxmamma w/0 Gandaiah
4. Smt.Devamma 8. Smt,.Buchamma
B, | 9. Smt.Laxmamma w/o Koraiah
esssApplicants
And '

1, The Director, National Ressarch Centre for
Sorghum, Rajendra Nager, Hyderabad-30.

2. The Director, Indian Council of Agricultural
Research, Krishi Bhavan, New Oelhi.

3., Union of I d;a. rep. by its Sacratary,
- Agr;cu;tura Dept., New Delhi.

4. Smt ,Laxmamma w/0 Bhammaiah
5. S5mt ,Parvatamma
6. Smt.Joseph

evse Raspondents

Counsel for thas Applicants : Shri K.Phani Raj for
' Shri Y.Ashok Raj

Counssl far the Raespondants : Shri V.Rajeshwar Rap, Addl.CGSC

CORAM:

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : UICE-CHAIRNAN%?Z%%%f/’,
. , . / |

THE HON'BLE SHRI H.RAJENDRR PRASAD : NEHBER"(A{:!%;
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(Orders per Hon'ble Shri Justice M.G.Chaudhari,
Vice~Chairman),

Shri K.Phani Raj for Shri Y.Ashok Raj for the

app.ucancs; SRrl v.Najeghwar nau, stanging counsel Tor une

Respondenté.

2, The applicants who have been working as Casual
Labourers with the respordents filed this O.A. On 7f7-93 seak=
ing 8 direction to the respondents for considering them for

absorption to clsss-IV posts and grant them attendent benafits.

~ The respondents have filed a counter rasisting the claim and

one of the groundstaken is that although the applicants were
given oppartunity-@of}ragularia@ﬁg}them by asking thém to appearr- -
before the Selsction Committea.a.tﬁay'did not appear and also

failed to give f=¥l proof of age and date of birth., It is also

Ahaked

econrtended that the applicants wers bsing requestad to attend befaore

the competent medical autharity for age verification.

3. The verification of the age through a medical Board

R,

an &
is/essential gﬁiﬁg before the regularisation of t he services is

considerad. The learned standing coumngel Shri V.Rajeshwar Rao

states on instfuctinns\as follows :-

(i) TherNatimﬁa{Rssearch Centre for
SORGHUM 1s ready to arrange for a
medical e xamination @;?Eﬁﬁuly consti-
tuted Board at Osmania Gesneral

Hospital.
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" (ii)Those found suitable medic¢ally will

be considered tor recruitment to any
vacancy arising in NRES in future;

(iii)The question of according temporary
status is under considaration of t he
Council.and the metter is being pursued
and thec ases of the applicants @f being
found medically suitable and otherwiss
eligible will be considered when a deci-

ICAR.

In view of the abgua statements made on bshalf of the

Raépondents, the lsarned counsel for the applicants submits that

the applicants are willing to appear for the medical examination

far the verification of their age and in view of ths same, ths

application is not pressed for other reliefs at this stage and may

be disposed ofs The latter dt.7=-8-96 of instrﬁctians recasived by

Shri V.Rajeshwar Rao and broduced by him for perusal af the Court

is

Se

taksn on racord.

Hencs following order :-

(i)In view of the statements made on behalf
of the respondents, the Regspondents shall

‘permit the applicantsto appear at t he medical

axamination for verification of their age;

(ii)Th@ applicants or any of them who may be
found XEK§¥FE8]Pit, will be considerad by ths
raspondaents for recruitment to future vacancies
ariging at NRCS subject to fulfilment of thair
eligibility criteria; '

<1
(i1i)The cases of the applicants be considered
for grant of temporary status in the light of
the decision taken in the matter as a policy
by the ICAR,
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6. The Original Application disposad of ig::]tarma of t he
The applicants will be at liberty to agitate their

above ordar.

% if any, in z& accordance with the law, as they

may be advised at approprigte time. No order as to costs.

ik, fut hpuNare

(H.RAJENDRY ASADS (M.G.CHAUDHARI)
' Vice=Chairman

Dated:8th October, 1996,

Dictated inmn Open Court, . /g/l’f
' ' /""/w‘ﬂ;
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1Y
IN THE CENTRAL ADMINISTRARIVE TRIBHNAL
HYDERABAL BENCH ATHYDERABAD
\ T
THE HON'BLE MR.JUSTICE M.G.CHAUDHZRI
VI1CE~CHAIRMAN
" AND..
\_-/
THE HON'BLE MK.H,RAJENDRA PRASAD:sM(A) o
o ’ - . A
' Datea: B = {O-1996
’ - —
. QRDER / SUBGMENT-
i  —— —
MOPQ/R.'A./CQJKC I\]OO' M
: . . T
in ;
B . ) . . Oo?‘t-NO. -qu‘_’ \qz_ ’E
B v T.}\-NO. (w op o. ’ ’ ) ;
Admitged and Interim Directddns .
Issue Y
Allowed.
Disposed of with directions +
. ¢
.Dismissed 1.“
Dismissed as withdrawn. .

Dismissed for Default. ‘
Or'der% d/Re jected.

pvm No order as to costs,






